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MINISTRY OF COMMERCE AND INDUSTRY

(Department of Commerce)

ORDER

New Delhi, the 3 [st July, 2006

3.0. 1227(E).—Whereas, for the development of the export trade of india, certain proposals for amending tht

order No', 50. ”29(E), dated 2151 August, 1995 relating to Fresh, Frozen and Processed Fish and Fishery Products ot'tlte

erstwhile MIHISII') of Commerce, Government oflndia for specifying the limits ofbenLc (a) pyrerie in fish and tisherx

products n ere published in Part 11, Section 3, Sub-section (ii) of the Gazette of India, Extraordinary, vtde Order or the

Government of India in the Ministry ot‘Commerce and Industry, Department ofComn‘icrcc, under SD. 10670?) dated 23th

July. 2005. as required under sub-rule (2) ofrule ll of the Export (Quality Control and Inspection) Rules. 1904 made under

the Export (Quality Control and Inspection) Act, 1963; -

And, whereas, the objections and suggestions were invited from all the persons likely to be affected therein

wttlun a period ot'thirty days from the date ofpublication ofthe said Order in the Official Gazette;

And, whereas, the objections and suggestions were not received from the public on the said proposals in the

(Tent ral Gov eminent;

Now: therefore, in exercise of the powers conferred by Section 6 of the Export (Quality Control and Inspectioni
Act. 1963 (22 of l 963), the Central Government, after consulting the Export Inspection Council, hereby makes the fol lowni;y
amendments in the Order of the Government of India in the erstwhile Ministry of Commerce No. SO. 729(E) dated 21st

August, 1995 relating to the Fresh, Frozen and Processed Fish and Fishery Products which shall take effect on the date 01‘

its publication in the Official Gazette, namely :A

In the said Order. in Schedulc~1 after clause (h), the following clause shall be inserted, natitcly ;, <

"(1) I The level of benzo(a) pyrcnc in tnuscle meat of smoked fish and smoked fishery prodtlcts shall not excecd i pph

(wet weight),

M The level of ben7e(a) pyrene in muscle meat offish other than smoked fish shall not exceed 2 ppb (wet weight I and:

t .The l€V el of herizo(a) pyrene in bivalve niolluscs, crustacean and cephalopods ot her than smoked shall not exceed

5 pph (wet weight)”

[F.Nofi/Z/Ztttthhl(U71):

MVPC. SASTRY, .11 Sec)

Note: The principal Order was published wide No. SO. 729(E) dated 21st August, 1995 and subsequently amended inn/t

No. so 792(5) dated 17thAugust, 2001, No 5.0. 722(E), dated lOthJuly, 2002, No. S 0. 46403), damd 24th April, 200:

and No S I) 122703). dated 23rd October, 2003.

Printed by the Manager, can nt‘ India Press, Ring iimrt, Mavaptni, New DelhiAlltiOo-t

and Published. 7y UK Controller ot Publications, Dethtd View:


